
HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(SPecial Original Jurisdiction)

FRIDAY, THE EIGHTEENTH DAY OF OCTOBER

TWO THOUSAND AND TWENTY FOUR

PRESENT

[ 3418 ]

...PETITIONER

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI IiJSTICE J SREENIVAS RAO

WRIT PETITION NO: 2370 30F 2020

Between:

Ir/ls, Siddi Teiashwini, D/o Shyam Sunder _Chary. Aoed 19 Vears, Occ.

Student, R/o. H.No.13-6-eroldielii'f illsii' ei;Ju;u'oi'"r'rwan 
'Hvderabad-

500006

AND

'l The State of Telangana, Rep by its Principal Secretary' Itledical' Health and

' iairit"r'v;Jfri" oeEt s"iiJi'riit euitoinsl Hvderabad

2 Kaloii' Naravana Rao u"i;;H[;iH;;itti-s"itjn"et' Nlzampu ra' warangal'

, ffi r tt"t: ; i'?i8 K' ff 'l' ?lJ'3s38 3'''t6 i*, 
-?1 19 /' Ka I o j i N a ra va n a Ra o

University of Heatth S.'Jii3"!,"N"i7"-rpi,ri, Warangrt, Telarigana - 506 007'

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to pass an Order or Orders' Directions or a Writ or more particularly one

in the nature of Writ of Mandamus declaring the action of the Respondents in not

considering the request of the petitioner to receive application pursuant to the

Notification, daled 30t11t2020 issued by the 2nd Respondent for online

applications for Admission into Management Quota seats (B-Category' C-

Category/NRl) in Private Unaided Non-Minority' Minority Medical Colleges' Private

un_aided Non-Minority Dentar coileges and Army Dentar corege for MBBS/BDs

Courses for the academ rc year 2020-21' being illegal' arbitrary apart from violation

of Article 14 of the Constitution of lndia and consequently direct the 2nd and 3rd

Respondents to receive and consider the application of the Petitioner pursuant to

the said notification, dated 30/1 1t2020 in the interest of justice'



lA NO: 1 OF 2020

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to direct

the 2nd and 3rd Respondents to receive and consider the application of the

Petitioner pursuant to the Notification for Online applications for Admission into

f\Ianagement Quota seats (B-Category, C-Category/NRl) in Private Unaided Non-

Minority, Minority l,/edical Colleges, Private Un-aided Non-N4inority Dental

Colleges and Army Dental College for MBBS/BDS Courses for the academic year

2020-21 , dated 30/1112020 issued by the 3rd Respondent, Pending disposal ofthe

Writ Petition.

Counsel for the Petitioner: SRI PAPAIAH PEDDAKULA
Counsel for the Respondent No.1: SRI P.SHRAVAN KUMAR GOUD, GP FOR

MEDICAL HEALTH & FW
Counsel for the Respondent Nos.2 & 3: SRI A.PRABHAKAR RAO, SC FOR

KNRUHS

The Court made the following: ORDER



THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HON'BLE SRI JUSTICE J. SREENTVAS RAO

WRIT PETTTIO N No.2370 3 of2020

I
\

ORDER:. (p". the Hon'ble the Chief Justice Alok Aradhe)

None for the Petitioner'

Mr. P. Shravan Kumar Goud' leamed Government

Pleader for Medical, Health and Family Welfare appears for

respondent No.1.

Mr. A. Prabhakar Rao, learned Standing Counsel for

Kaloji Narayana Rao University of Health Sciences

(hereinafterreferredtoas.theUniversity,)appearsfor

respondent Nos.2 and 3'

2.InthisWritPetition,thepetitionerisaggrievedbythe

action of the University in not considering the case of the

petitioner for counselling and admission to MBBS/BDS course

under Management Quota (B - Category' C - CategoryiNRl)

for the academic Year 2020-21'

3. A Bench of this Court by an interim order dated

23.12.2020 had pemitted the petitioner to parlicipate in the

counselling.



'l;-..r'at
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4. In view of the aforesaid interim order as urell as the fact

that the academic year 2020-21 is over, no further orders are

required to lte passed in this Writ petition

2

5 Accordingly, the Writ petition is disposed of.

Miscellaneous applications, if any pending, sh,all stand

closed. Therc shall be no order as to costs.

sD/- K. SREE nervrA uu(ftrY ,
ASSISTANT REGIdTRAR I

//TRUE COPY// \J I

SECTION dFTICER
To

1 The Principal secretary, A/edical, Health and Family welfare l)ept, secretariat
^ E.uildlngs, Hyderabad, State of Telangana.
2. The Registrar Kaloji Narayana Rao University of Health Scierrces,
- Ntzampura, Warangal, Telangana _ 506 007. 

'

3. The Convener, Admissions A/TBBS/BDS_20 20_21, Cto. Kaloji Narayana Rao
. University o! legllh Q9!g1c^e_s. li4ampura, Warangal reiiriganilsOO Ob].4 One CC to SRt pApAtAH PEDDAKULA, Advocar; [OpUCt '5. Two CCs to GP FOR MEDTCAL HEALTH & FW, Hiah Cou'r1 f.r the State of

Telangana, at Hyderabad. IOUTI
6. One CC to sRt A PRABHAKAR RnO, sc FoR KNRUHS tOpUCl7. Two CD Copies

PSK.
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HIGH COURT

DATED:1811012024

ORDER

WP.No.23703 of 2020

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS.
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